The Tripura Sales Tax Rules, 1976

As Amended upto 12" Amendment dt. 08. 02. 2001
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A

No. F. 100(3)-REV/76.

1.

GOVERNMENT OF TRIPURA
REVENUE DEPARTMENT

Dated, Agértala, the 10th June, 1976.

NOTIFICATION

In exercise of the powers conferred by section 44 of the Tripura Sales. Tax Act, 1976 the
State Government hereby makes the following rules namely :-

Short title and commencement ; (1) These Rules may be called the Tripura Sales Tax
Rules, 19786.!

(@)

Definitions : In these rules, unless there is anything repugnant in the subject or context

@
(ii)

(i)

L

{iv

)

V)

{vi

(i)

i

They shall come into force at once.

“Act” means the Tripura Sales Tax Act, 1976;

*Agént” means a person authorised, in writing, by a dealer to appear or act on his
behalf before -the Inspector, Superintendent, Assistant Commissioner, [Deputy
Commissioner, Additional Commissioner,]? Commissioner.or the Tripura Sales Tax -
Tribunal as the case may, being :

(8) arelative of the dealer, or
(b) a person regularly appointed by the dealer, or
{c) any person entitled to plead in any Court of Law under the Advocate Act,

{dy a person who has been enrolled as a member of the Institute of Chartered
Accountants of India, or has passed any accountancy examination recognised
in this behalf by the State Governiment.

“Assistant Commissioner” means an Assistant Commissioner of Taxes referred to
under rule 4 or any person appointed as such by the State Government under section
4; )

“Form” means a form prescribed in the Schedule appended to the fules or a
translation thereof in the Bengali language published under the authority of the
Governor;

“Government Treasury” means, in respect”of a dealer, the treasury or sub-treasury
of the area where the dealer has a place of business or, if he has more than one such
place, his chief branch or head offlce in Tripura is situated, . i

“inspector” means the Inspector of Taxes referred to in rule 4 or. any person.
appointed as such by the State Government urider section 4; :

“Officer” means an officer mentioned in rule 4;

1.
2.

Amended Eleven times
Inserted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989.
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(Vi) “Place of business” means any place where a dealer sefls ‘any goods or keeps

{ix)
L3
(xiy

(i)

accounts of sales’ [and mclude warehouse and factory]‘

“‘Return perrod means the perrod for which the returns are to be furnished by a dealer;
“rute” means a. rule of these rules;.

' sectloo imeans a sectron of the Act;

“Superintendent” means (in respect of dealer a Superintendent of Taxes referred to
in rule 4 o7} any person appointed as such by the State Government under section
4 and within whose jurisdiction the dealer’s place of business is situated or if the

' dealer has moré than one such place, the Supefintended within whose jurisdiction the

general branch or Head Office in Tripura of such business is situated, or if the dealer
has ng place of business within the. State of Tripura, the Supermtendent who has

- teen so Hotified by te-Cofttmissioner under rile 47— © -

(Explanation :- The term Superintendent, wherever it occurs in these rules, includes and
shall be deemed to have always ingluded a Senior Superintendent of Taxes)?.

. (it} "Ware house! means any enclosure, building or vessel in whrch the dealer keeps his

stock ‘of taxable goods for sale;

(xiv)® “Deputy Commissioner” means a Deputy Commissioner of Taxes referred to in rule

4 and any. person appointed as such by.-the State Government under Section 4.

(xv)" “Additional Commissioner” means an Additional Commissioner of Taxes referred to

*in rule 4 and-any:person appomted as sueh by the State Govemment under Section 4.

35 In determining the turnover for transfer of goods invaived in the execution of works
~ contract, the amounts specified below shall be excluded -

e

)

Bp ot na

the amounts representing the purchase prrce ‘of such goods mvolved in the execution

+ ot .such:works contract, on the sale.or purchase whereof, the tax under the Act is

shown to the satlsfacfton of the Supenntendent of Taxes to have been pard

.lthe arnounts representmg the. purchase price of such goodls mvolved in the execution
of such works contract, as are exempt from tax under sub-section (2) or (3) of sectron

3.of the. Aqt.

: the amounts representrng 'the value of such goods 1nvo|ved inthe executron of such

9.

‘works contract as were supplied to the contractor by the contractee himself, provided

the property in such goods remains under the terms of the contract throughout with

g contra@tee and the contractor is bound to return the unused goods to the

. .3?"’:

1

’ con’tractee. ot

Contragtual transfer price of goods of a dealer, whose contractual transfer price does

; “not’ exceed rupees fifty thousand in -any-year upto the period of 12th June, 1987.
" Explahation - FOF thé purpose of thrs rule ' “Contractual transfer price of goods™ means the

amounts which have been received or recelvable by a dealer for transfer of property in goods.

S SR S\ s

*Inserted vide The Tripura. Sales Tax (Second Amendment) Rules, 1982,
Inserted vide Thé Tripura Sales Tax (Sixth Amendment) Rules, 1984, ’
Inserted vide The Tripura Sales: Tax (Ninth Amendment) Rules, 1989,

- Inserted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989,
Inserted ibid. , . .
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AT (1) Every person responsrb[e for makrng payment to any person (here—rn -after in thrs rule
referred to as the contractor) for. discharge of any liability on account ‘of valuable consrderatron

payabie for the transfer of property-in goods’ {whether is;goods or in any other form) in ptirsuance’

of the works confract shall at the time of rhaking such payment to the contractor either in cash
or in any manner, deduct an amount equal to the tax payable under sectron 3A of the Act on

‘aocount of such works contract-:

Provrded that no such deduction shall be made from the brll(s) of mvorce(s) of .the
contractor for execution of works contract on account of the contracts for which work. order was
-issued pnor to first January, 1989 : : ,

Provided also that any. person responsi.bje,r to make deduction of any amount equal t(iihﬁ?_. _

amount of tax as meationed in this rule may.refer the mater to the Superintendent of Taxes,
having jurisdiction over the area, for provisional computation of the net tufnover and the amotnt
-of tax payable thereof bysuch contractor{orthe valuable. cons:deretronof the goods involved in
the works contract. ‘ - n i . :

(2) Every person re‘sponéibte for making payment to any pérson for diechargé of any
liability on account of valuable consideration payable for any transfer of the right to use any goods
for any purpose (whether or not for a specified period) for cash or in any manrer, shall at the time
of making such payment, deduct an amount equai to four percentum of such towards part or, as
the case may be, full satisfaction of the tax payable under the Act, on account of such transfer
of right :

Provided no such deduction shall be made from the bili{s) or invoice(s} of the transferer-

(@)  On account of such transfer where the transfer of right to use goods was agreed to
before first day of January, 1989;

(b) The amounts received as penalty for defaults in payment or as damages for any {0ss
or damage caused to the goods by the personto whom such transfer was made and

(¢} The amount representing the valuable consideration received for such transfer in
respect of goods exempt from tax under sub-section (2) and {3} of section 3 of the
Act. ' N

(3) The amount deducted under sub-rules (1) and (2) shall be deposited into the
Government Treasury by challan in form Xt by the person making such deductron within 7th day
of the month following that in which the deduction is made.

(4)  The person making such deduction under sub-rules (1) and (2) shall at the time of
payment or discharge, furnish to the person from whose bill{s) ard invoice(s) such deduction is
made a certificate specifying the amount deducted and the rate(s) at which it has been deducted.

& A copy of he Challan showmg the deposit of the amount. referred to in sub-rule. {3)
shall be made over by the person making the deduction to the person from whom the deduct:on

is made within 7 (seven) days of such depos:t

(6) The person making such deduction shalf furmsh to the Superirtendent of Taxes
having jurisdiction over the area, a report of such deduction within 15 (fifteen) days from the date
of deposit of such amaount i form VI A, . ; :

(7)  The person from whose b_ill(s) oF invoice(s) the deduction was made shall furnish the

1. inserted vide the Tr-ip-ura Sales Tax {Ninth Amendment} Rules; 1989,
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_returns alongwith the challan to the Superintendent of Taxes having jurisdiction over the area,
in accordance with the provisions of the ruigs.

(8)  All such deductions and deposits into the Government Treasury shall be deemed to
be provisional payment of tax which shall be adjusted at the time of assessment under section

.9 of the Act.

{9)  Any-deduction made in accordance with the provision of this rule and credized into
the Government Treasury shall be treated as a payment of tax on behalf of the person from
.whose bill(s) or invoice(s) the deduction has been made and credit shall be given to him for the
amount so deducted as per deposit challan submitted to the Superintendent of Taxes alongwith
the returns in the assessment made for the assessment year.

(10) If any person as is referred to in sub-rufe (1) and {2) of this rule fails to make
“deduction or after deducting, fails to deposit the amount so deducted as required by sub-rule (3),
the Superintendet of Taxes may after giving to such person opportunity of being heard, by order
in writing, direct that such person shall pay, by way of penalty a sum not exceeding one and a
haif times the amount not so deducted andfor deposited into the Government Treasury.

(11) Without prejudice to the provisions of sub-rule (10), if any such person fails to make
the deduction or; after deducting fails to deposit the amount so deducted, he shall be liabie to
pay simpie interest at the rates contained in section 25 of the Act, on the amount not so deducted,
and/or deposited from the date on which such amount was deductible to the date on which the
amount is actually deposited.

(12) . Where the amount has not been deposited after deduction, such amount together
with interest and penality, if any, shall be recoverable from the person in default as an arrear of
land revenue as per provision of sub-section(3) of section 26 of the Act.

4. Taxing Authormes :(1)! There shall be the following authorities to assist the Commis-
sioner-
_(i') Additional Commissioner of Taxes,
(i} Deputy Commissioner of Taxes,
(i} Assistant Commissioner of Taxes,
(iv) Superintendent of Taxes,
(v} Inspector of Taxes,
g (vi) Any other persons appointed as such by the State Governmeant,
: {2) SUbJECt to the provisions of the Act and the rules made thereunder, the Commis-
saoner may, by notification in the official Gazette, delegate the powers to be exercised by above

classes of officers and shall specify the area or the person in respect of which powers are to be
exercised by each of the above classes of officers.

5. In calculating his taxable turnover a dealer liable to pay tax under section 3 may deduct
from his gross turnover, his taxable turnover on the following, namely :-

1." Inserted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989,
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.

sales to a person other than the registered dealer under the Act or goods specitied
in the certificate referred to in sub-clause (i) of this clause :

Provided that the goods soid shall be of the class or classes which are required for use
directly in the manufacture of goods in Tripura for sale and a dealer who ‘wishes to clain under
this clause exemption of tax on such sale, on demand, produce in respect of such szle the
relevant particulers and evidence including the copy of the relevant cash memo or bill, according
as the sale as cash sale or the sale credit, and a declaration in Form signed by such person or
by his authorised representative on this behalf that the goods in question are specified in the
certificate granted to him under sub-clause (i) of the clause and are required by him for use
directly in the manufacture in Tripura of goods for sale;

(ii)

(i)

(iv)’

For the purpose of this clause the Commissioner may upon application grant-fo a
person other than a-registered dealer under the Act who has proved to his
satisfaction that he has established a bonafide business for manufactured goods in
Tripura for sale, a certificate specifying therein the goods intended to bé fhanufac-
tured and the class or classes of goods required for use directly in the manufacture
of such goods, and such certificate shall be subject to such terms and conditions as
may be specified therein and shall be valid for a period of not more than 6 months
from the date of issue but may at the discretion of the Commissioner be renewed
from time to time for such period as the Commissioner may think fit, and shali
ordinarily be not renewed for a period beyond 24 months:

The Commissioner may for good and sufficient reasons amend or cancel any
certificate issued under sub-clause (i) above before the expiry of the period of its
validity. : g
sale of taxable goods, specified by the State Government under sub-sectian (@) of
section 3 of the Act by a newly set up small scale industry of goods manufactured
by it during the period of 3 years since the date of its first sales of such manufactured
goods. ;

Tribunal : (1} A member of tHe Tribunal shall be :-

@)

(b)

()

(d)*

A person who has for at 10 years held a Civil Judicial post or a serving member of
the Tripura Judicial Service {not below Grade 1) who has served as an Addl. District
Judge or a District Judge for at least one year.

An officer of the revenue departmént not below the rank of Secretary to the Govt. of
Tripura. '

A person who has for at least 7 years been practising as a Chartered Accountant

under the Chartered Accountant Act, 1949 or as a registered Accountant under any, = °
Law formerly in force or partly as a registered Accountant and partly as a Chartered .

Accountant or who is or has been a member of the Indian Audit & Accounts, servige
or Audit and Accounts Service of any State. i

A person who is or has been a member of the Indian Administrative Setvice and has

held a post, not below the rank of Secretary® under the Govem[nernt of Tripura or any
other State Government. I '

—h

Inserted vide The Tripura Sales Tax (Seventh Amendment) Rules, 1987 .

fnserted vide The Tripura Sales Tax (Eight Amendment) Rules, 1988,
Substituted vide The Tripura Sales Tax (Tenth Ameﬁdmeng)ﬂqies_, 1892.
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(2) = The members of the Tribunal shali orcinarily hold Office for a period of three years
from the date of their appointment, and the terms and conditions of theif service shall be such
as may be determined by the State Governmeni from time to time :

P‘rbv’ided that the State Government may from time to time renew the period of appointment
of any of the members for such period as it may think fir.

7.  Registration: An apblication for registration under section 5 shall be in Form-IIl and it shall
be addressed to the Superintendent.‘ £
8 (1) An application for registration shall be signed and verified in the case of -
(i) individual, by the proprietor of the business, - - o P ol
i) an association of persons, an adult member of the association,
i)y a firrﬁ, by the maraging partner or am adutt ‘member of the firm, -~ -

‘ (iv) aHindu u__ndivided' or joint family, by the Manager or Karta or any adult member of
: the family.

{v) “aCompany, by the Managing Director or the Setretary or Manager or the Principal

or Chief Executive Officer of the Company in India,
(vil Any Government Department, by the head of the Office.

()  The person making an application for registration shall specify the capacity in which
the application is made, signed and vérified.

9. Inthe application form referred to in Rule 7, a dealer shall state inter-alia -

(). the nature of his business in broad but sufficiently clear terms and mention whether
he manufactures, processes or imports taxable goods or if he carries out more than
one of these functions, he shall state precisely the combination of the functions
carried out;

(i} whether he imports any taxable goods from outside the state but within the territory
of India or from outside the territory of India, or from both sources;

(i} - whether. he-secures by purchases any supplies of taxable goods from places within
Tripura;

(iv) - the language in which he keeps his accounts;

(v)  where the applicant is not a company incorporated under the Companies Act, 1956,
or under any other law, the name and addresses of the proprietor of the business or
the names and addresses of the partners of the firm or the names and addresses of
the persons having any interest in the business (as in the case of a Hindu Undivided

* ~ Family business), together with age, father’s name and permanent home address of
~each such proprietor, partner.or other persons;

(viy particulars of every business, if any, in Tripura or elsewhere in India outside Tripura
in which the proprietor, the partners or other persons, as the case may be, as
mentioned in clause {v), has or have any interest;

{vi)) particulars of ary registration certificates issued by the Registrar of Companies,




Shillong or by any other régistering autnority in India in respect of such business;
(vii) the year followed by the deater in maintaining his accounts. -
10. Certificate of Registration : (1) The registration certificate shall be issued in Form-iV and
shall specify the following, amongst other particulars, namely -
' (a) the location of the business and or any branch of the business; and

(b) . the nature of the business.

(2) Each certificate shéll bear a number and distinctive registration mark. The distinctive .

registration mark to be entered on a certificate shall be such as may be assigned by the

Commissioner for each local area. ' ' '

1. (1) A'cerificate shallba issued for éath place of business and tshall be kept at the place
of business to which it relates. ‘

(2) Any registered dealer may obtain on payment of the fee referred to in rule 51, a
duplicate copy of any certificate which has been issued to him and which may have
been lost, destroyed or defaced.

12. When a registered dealer applies for caricellation or amendment of his certificate of
registration, he shall submit the certificate along with his application to the Superintendent.

13. When a registered dealer furnishes any information as required by section 42, he shall
send, along with his report, the certificate of registration to the Superintendent for amendment,

canceliation or replacement as the case may be.

14. Register of certificates of registration issued shall be maintained by the Superintendent in
form V.

15. Returns. : Every registered dealer shall furnish returns of turnover of taxable goods under
section 8 to the Superintendent in Form V.

15A". The natice referred to in sub-section (2) of Section 8 of the Act shall be in from XX.

16. {The returns during the first year of operation of the Act, shall be furnished for such period
and within such time as may be notified by the Commissioner in the Official Gazette and
thereafter quarterly so as to reach the Superintendent within thirty days from the expiry of each
Quarter)®: ‘

(Provided that the Cammissioner, [Additional Deputy Commissioner,}® Assistant Commis-
sioner or the Superintendent of Taxes may, by ordér in writing, direct any dealer to submit returns
for period less than a quarter or a month within such date as may be specified in the order and
may like-wise at any time modify or annul such order. and the reasons for directing any dealer
to submit such returns should be recorded by such officer in abook to be maintained in his office
which shall be kept open for inspection by the Inspecting Officers).*

1 Inserted vide The Trippra Sales Tax (Fourth Amendment) Rules, 1982.
2. Substituted vide The Tripura Sales Tax (Second Amendment) Rules, 1982.
3. Inserted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989.

4 Inserted vide The Tripura Sales Tax (Second Amendment) Rules, 1982,
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17, Al returns required to be furnished shall be signed and verified as in the case of an
application for registration under rules 7 & 8 (2).

18. Assessment orders passed under the provisions of the Act shall be made in Form VII and
Vitl.

5§

19. Appeai. : Anappeal under Section 20 shall lie to the Assistant Commissioner of Taxes (or
any other Officer specially empowered in this behalf by the State Government)' and an appeal
against an order passed by the Assistant Commissioner (or any other Ofiicer specially
empowered in this behalf by the State Government)® under section 20 or an order passed by the
" Commissioner under Sub-section (1) of Section 21 shall lie to the Tribunal.

20. A memorandum of appeal (in duplicate)* may be presented to the Assistant Commissioner
(or any other Officer specially empowered in this behalf by the State Government)? or to the
Tribunal by the appellant or by an agent duly authorised by him or may be sent to the said
authority by post. '

21. (1) The memorandum of appeal

()  Shall contain the following perticulars -
() the date of the order appealed against;
(b) the name and designation of the officer who passed the order;
(¢) the ground of appeal briefly but clearly set out;
(d) the amount of tax demanded to be due from the appellant;
(e) the date of the service of the order appealed against;

(i)  (Shall be accompanied by a copy attested to be a true copy by a Gazetted Officer
or a photostat copy of the order appealed against.)® A

(i) Shall be endorsed by appellant or by an agent authorised in writing in this behalf by
the appellant, as follows :-

(8) (that the tax as assessed and/or penalty levied has been paid or such portion
of the tax, assessed and/or penalty levied as may be required in exercise of
his power under provision of section 20 (1) of the Act by the Appellate Authority
will be paid before the appeal is entertained)®.

(b)  that to the best of his knowledge and belief the facts set out in the memoran-
dum are true.

(iv) Shall be signed, verified and endorsed by the appellant or by an agent authorised in
writing in this behalf by the appelflant and shall be accompanied by the fee prescribed
in jule 51. ‘

{v) shall as far as possible be in Farm IX.

Inserted vide The Tripura Sales Tax (Ninth Amendment} Rules, 1989.
_Inserted ibid.

Inserted vide The Tripura Sales Tax (Sixth Amendment) Rules, 1984.

Inserted vide The Tripura Sales Tax {Ninth Amendment) Rules, 1982

Substituted vide The Tripura Sales Tax (Third Amendment) Rules, 1982.
~ Inserted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989.
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(2) i the appeilant fails tc comply with the requirements either of ciauses (i) or {iv} of
sub-rule(1), the appeai shall be summarily rejected and it may be so'rejected if he fails to comply
to the requirements or clauses (), (i) or (v} of that sub-rule after giving the appstiant such
opportunity as the appellate authority thinks fit to amend the memorandum of appeai so as to
bring it into conformity with such requirements.

(3 lfthe appellate authority does not reject the appeal summarily he shall fix the date
for hearning the appeilant or his agent. :

22, Revision. : (1} A petition for revision under section 21 (2) of the Act shall contain the
following particulars -

(@) a statement of the facts of the case,

(b) a reference to the particular order in respect of which the revision is applied for,

(c) the grounds on which the petition is filed, and

(d) the date of the service of the order objected to. ,

(2) [A petition for revision shall be presented, signed, verified and endorsed as in the
case of an appeal. It shall be accompanied by a copy attested to be a true copy by a Gazetted
Officer or a photostar copy of the order appealed against and the fee prescribed in Rule 51]'.

23. A petition for revision may be summarily rejected where any of the requirements of rule 21
is not complied with on presentation of the petition.

24. (1) when a petition for revision is not disposed of under Rule 22, a date and place shal
be fixed for hearing.

(2) The revisional authority may from time to time adjourn the hearing and make, of
cause to be made such further enquiry as may be deemed necessary.

25 Notice of demand. : The notice of demand shall be in Form X.

26. Mode of payment and calculation of interest. © Dues referred to in the Act shall be paid
direct into the Government Treasury by challans. No paymenit of such dues shall be accepted at
the Office of Commissioner, {Additional Commissioner, Deputy Commissioner)?, Assistant
Commissioner or Superintendent.

26A% The notice referred to in sub-section (1) of section 26A of the Act, shall be in Form - XIX.

27¢. (1) If adealer does not submit the return and pay the amount of tax due from him within
the date specified in rule 16 and the proviso thereto, he shall be liable to pay simple interest at
the rate specified in sub-section (1) of section 25.

(2) If a dealer does not pay the amount of tax asessed to be due from him within the
period specified in the notice of demand, he shall be liable to pay simple interest at the rate
specified in sub-section (1) of the Section 25,

(3) I the last due date of payment happens to be a Holiday in the Bank and the entire
amount of due tax is deposited on the immediately next working day in the bank, no interest shall
be charged.

1. Substituted vide The Tripura Sales tax (Third Amendment) Rules, 1982.
o Inserted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989.

3 Inserted vide The Tripura Sales Tax (Second Amendment) Rules, 1982.
4 Substituted vide The Tripura Sales Tax (Sixth Amendment) Rules, 1984,
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. (4) Where a dealer has pand a part af the tax due on any date after the expiry of the
-specified date, he shall be liable to pay interest on the specrfied rate-on the whole of the amotnt
of tax ‘due according 1o his returns or assessed upto the date of part payment, and thereafter on

the balance tax payable.

. Explanation - For the purpose of calculation of interest, part of a month shall be treated and
shall be deemed to have always been treated to be month. ;

28 (Deleted).

29. Challans for making payment shall be in Form X and shall be obtainable at any
Government Treasury or at the Office of the Superintendent.

30. Challans shali be filed in quardrupllcate Two copaes duly srgned as proof of payment shall
be returned to the dealer and the other-two retained by-the Treasury or Sut}Treasury

31. (1) One of the copies retained by the Treasury or Sub- Treasury shall be transmitted to
the Superintendent on the followmg day of the payment.

{(2) - Every Treasury and Sub-Treasury Officer shall send an advice list to the Superinten-
dent of the area on the 5th of every month showing the amounts received in the previous month.
The advice list shall contain the challan number and date, the name of the dealer and the amount

paid.

32. (1) Every Superintendent shall record the receipt of challans in the daily Collection
Register indicating the number, date and amount of each challan. The daily Collection Register
shall be maintained in Form XII.

{2) Every Superintendent shall maintain an Assessment, Demands and Collection
Reglster in Form XH
33. Refunds : (1) An applrcatron for refund shall be made to the Supermtendent and shall
include, amongst cther, the following particulars :-

(a) the name and address of the dealer,

(b)  the period of assessment for which refund is claimed,

{c} the amount of dues already paid together with challan number and the date of
payment, and

{d) ' the amount of refund claimed .and the grounds thereof.

(2)  An application for refund shall be signed and verified.

{1} No claim to any refund shall be allowed unless it is made within one year fiom the
date of the original order of assessment or within one year of the final order passed ort appeal
or revision as the case may be, in respéct of such assessment.

(2) When the Superintendent is satisfied that the refund claimed is due, wholly or in past,
he shall, subject to the provision of sub-rule (2) of Rule 35 record and order sanctioning the
refund.

1. Deleted vide The Tripura Sales Tax (Sixth Amendment) Rules, 1984.
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33, (1) When an order for refund has baen passed, @ refund voucher in Form XIV shall be
issuad in favour of the c!almant unless if. he desires.pa; en by adjustment, An advice list shall,
at the same time, be forwarded to the Treasury or Sub -Treasury Officer concerned.

(2) When the claimant desires to adjust the amount of refund due to him against any
amount payable by him, the Superintendent shall set off the amount to be refunded or any part
of that amount against the tax, if any, remaining payatiz by the clamant,

36. (1} A register of refund shall be maintaine¢ in Form-XV wherein particulars of all
“application for refund and the orders passed thereon shail be entered. :

(2) When the amount to be refunded exceeds five hundred rupees, the application

together with records shall be submitted to the [Additional Commissioner, deputy Commiissioner]t -~

or Assistant Commissioner [as the case may bel*.

37. (1) Where a dealer sells taxable goods in the manufacture, making, processing or
production of which by him on small scale within the State he has used raw- materials in respect
of the sales of which to him or any earlief saleé thereon or as the case may be, in respect of the
purpose of which, by him or any earlier purchase thereon a tax is payable under the Act, the
Superintendent may, subject to sub-rule {3), on apphcatlon pay to such dealer by way. of draw
back, set off refund an amount equal to the tax paid under amy of the aforesaid Acts in respect
of raw- materials so used on production of a certificate in Form XVI from the Director of
Industries, Government of Tripura or any other officer authorised by him in this behalf to the effect
that the raw materials have been used and the tax been actually paid as aforesaid :

" Provided that the concession under this sub-rule shall be admissible only to an industrial
unit registered as small scale industrial unit by the Director of industries, Government of Tripura.

Expfananon - For the purpose of this Rule a dealer shall be deemed to be manufacturing,
making, processing or producing taxable goods on a small scale if the fixed capital investment

in the.industrial undt in which such mandfaetunng, makmg, processmg or producnon.ls chducted;

. does ot exceed Rs: 10{ten} lakhs..

2y An applicatlon under sub-rute (1) shall be made n Form XVl wntnm tnree menths from: 2

the date of the taxable goods inthe manufacture, making, processing of ‘production of which the

raw materials were used as specified in sub rule {1). Such eppi:catton shall be’ accompanted by '

the certificate. mentioned in the said_sub- tu!e

(3) For the purpose of this rule the State Government may, by notification in the Official
Gazette, specified the class or classes of goods which shall be treated as raw materials.

(4) The amount payable Gnder sub-fule (1) shall be paid as if it were a refund and the
provisions. of Rule 33 to 36 shall, to that extent, apply.

38. Prosecution ; A register in Form XVH shall be maintained showing the prosecuhons
instituted and oﬁences compounded under the Act ‘

39. When an order is recorded under Section 32 accepting any sum, by way of composmon
of the offence from any dealer, the order shall specify the - ‘

(2) time within which the money is to be paid into a Government Treasury;

(b) date by which the proof of such payment is to be produced; and

1. _lInserted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989.
2, tnserted ibid.




(c) authority before whom such proof is to be produced.

40. The sum-referred to in Rule 39 shall be be paid by the dealer to a Government Treasury
in the manner indicated in Rule 26 ta 30 and a receipted copy of the challan shall be produced
by him in proof of paymenit.

41.' Every dealer shall, -

(1) keep and maintain a true and correct account in Bengali or English, or in such other

language as the State Government may specify, showing, -

()  the quantity and value of goods produced, manufactured, or brought and sold by him,
category wise, as givern in the schedule, in case of manufacture, such other related
particulars reiatmg to engagement of labour, procurement of raw materials as may
be directed by the Commissioner;

()  the name and address of the persons from whom goods were purchased, supported
by a bill or delivery note issued by the seller duly signed and dated;

(2) maintain the books, ledgers and cash book, bill book, accounts books to be

numbered senally for each year,

(3) issue bill or cash memo in respect of every sale involving an amount of Rs. 5/- or

more and

()  every such bill or cash memo shall be duly signed and dated by the dealer or by his
manager or agent, the counterfoil of such bilt or cash memo also signed and dated,
as aforesaid shall be kept by the dealer;

(i) the bill or the cash memo shall be serially numbered for each year and in each of the
bills or cash memo issued, the dealer shall specify the full name and style of his
business, the number of his registration certificate, the particulars of goods sold and
the price thereof.and in the sale to dealer the full name, address and the number of
registration certificate. of the purchaser :

Prowded that notwithstanding anything contained in the foregoing provisions, if the buyer

so demands cash memo or bill shall be issued for the sale of any amount in the same manner,
as aforesaid, :

41A.2 Requirement of keeping Cash Memo or Bill during transport :-

{1)  Every buyer or any person on his behalf carrying any taxable goods in excess of the
quantity specified in Rule 45 from one place to another within the state after
purchasing the same from any dealer keep with him the cash memo or the Bill or such
purchase. .

{2) Failure to keep the cash memoe or the Bill as proof of purchase from a dealer within

the State shall give rise to the presumption that such goods have been brought or
carried for evasion of tax in contravention of the provisions of the Act and Rules™.2

42. Inrequiring the production by any dealer of his accounts or documents, etc. strict regard
shall be paid to the necessity of not disturbing the business oif the dealer or the work of the staff
any more than is necessary for,the purpose of ascertaining the required information.

1.  Inserted vide The Tripura Sales Tax (Seventh Amendmént) Rules, 1987.
2. Inserted vide The Tripura Sales Tax (Eleventh Amendment) Rules, 1994.
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23, Information to be furnished : The information required to be furriished under Section 42
shall be furnished to the Superintendent and within fourteen uays of the occurance of the event
in respect of which the information is to be furnished.

44. Notices or requisitions under the Act or the Rules may be served by any of the following
methods - ¢

{a) by delivery to the addressee or his agent, by hand of a copy of the notice,

(b) by registered post.

Provided that it upon an attempt having been made to serve any such notice or requisition
by any of the above mentioned methods, the Superintendent concerned is satisfied that the
dealer is evading the service of notice or requisition of that for any cther reasons, the notice or
requisition can not be served by any of the above mentioned methods, the said authority shall
cause such notice or requisition to be served by affixing a copy thereof on some conspicuous
place in his office and also upon some conspicuous part of the last notified place or premises
of the dealer and such service shail be as effectual as if it has been made on the dealer
personally.

45. No person, other than a registered dealer, shall take delivery of transport from any railway

station, Post Office, Air-post, [business place of any transporter, carrier or transporting agent]'
or in other place whether of similar nature or otherwise in Tripura any consignment of taxable

goods despatched from outside Tripura :
Provided that this restriction shall not apply to any consignment which does not exceed-

(@) in case of goods sold by quintal and kilogram .- 5 kilograms in weight,
(b) in case of goods sold by litre _ - 5 litres in volume.

(c) in case of goods sold by metre - 5 metres in length.
(d) in case of goods sold by piece - 1 in number.

(e) in case of goods sold by gross - 1 gross.in number.
@  in case of goods sold by dozen : - 1 dozen in number. .
(g) in case of goodé sold by pair 4 - 1 pair.

(hy in-case of precious stones, namely, diamonds,
emeralds, rubies, real pearls and sapphires
synthetic or artificial precious stones, pearls
articial or cultured - 1 gram in weight.

48, A registered dealer shall, before taking delivery of or transporting from any place specified
in Rule 45, any consignment of taxabl2 goods exceeding the quantities specified in the said rule
and despatched from any place outside Tripura, produce for countersignature before the
Superintendent or Inspector the railway receipt, bilt lading or other document required for the
purpose of obtaining delivery of such consignment from the carrier. He shall simultaneously make
over to the Suprintendent a written declaration in (Form XVII? in [triplicate]® and duly signed.

[46-A.* (1) Every declaration to be given under sub-section(2) of section 38 shall contain a correct

1. inserted vide The Tripura Sales Tax (Sixth Amendment) Rules, 19084,

o> Substituted vide The Tripura Sales Tax (First Amendment) Rules, 1977.
3.. Substituted vide The Tripura Sales Tax {Nirth Amendment) Rules, 1989,
4 Inserted vide The Tripura Sales Tax (Seventh Amendmenty Rules, 1987.
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‘and coiriplete accounts of the goods -_éarrieq by the transporter and. shall ,b,__e;in‘i?orm- XXV, in
. duplicate, and duly signed by bim.:_ ... ... ... .. T e e
- Provided that if the space provided in Form XXV is not sufficient for making the entrjes,
seperate annexure may be attached to the form for the purpose which should be duly signed by
him. 7 W
' @ The Officer-in-charge, of the checkpost or the barrier on being satisfied about the
correctness of the statements made and particulars contained in the declaration in Form XXV,
shall seal it with his official seal and give a permit. One copy of the permit shall there upon be
returned to the transporter and the other shall be retained by the Officer-in-charge :

Provided that a transporter who has obtained a permit at the first check post or barrier
under sub-rule (2) shall not be-required to-make any further dectaration at othéer checkposis or
barvier in respect of only so much of the consignments to which the permit rélates]. :

... 9) Thetransporter shall obtain Form XXIV from the Superintendent of Taxes concerned
on payment of such price as may be specified by the Commissioner. The Form shall be serially
numbered and account shall be maintained in register. No other Form XXIiV éxcept those
supplied from the office of Superintendent of Taxes shall be entertained with effect from such
date as the Commissioner may notify by publication in the local newspapers and Official Gazette,

47. The Superintendent or inspector shall on being satisfied about the correctness of the
statement made and particulars contained in a declaration in (Form XVIl)? countersign the
railway receipt, bilt of lading or other documents and shall seal it with his official seal. [All the
threef: copies of the declaration made by the dealer shall be endorsed with the number of railway
receipt, bill of lading or other documents as the case may be and the date of countersignature
of the aforesaid document and they shall be signed by the Superintendent or Inspector and
sealed with his official seal. (Two copies)* of the deciaration shall thereupon be returned to the
dealer and the other copy retained by the Superintendent or Inspector.

. 47-AS(1).Where the procedure laid down in Rule 46 or Rules 62 cause inconvenience to a dealer,
uch:deater may. transport consignment or taxable goods despatched from any place outside
- “Tripura;,.emthe basis:of infimation furnished by such dealer’in Form XVIIA in accordance with
- - the'provisions contained in this Rule, from such railway station, steamer station, post office, ait-
 port-er any ether place notified under Section 37 or 38 of the Act as may be specified in this behalf
"for the purposes of this rule by the authorised officer.
. (2} - The dealer referred to in sub-rule (1), who shall be a registered dealer, may obtain,
* subjéct to the provisions of Rule 478, the Form XVIIIA on application, from the Superintendent
of Taxes concerned, The Form XVIIA shall be in triplicate and shall contain the following
particulars, among others, namely :-
(@)  The description, quantity and value of the taxable goods to be transported,
(b)  the place from which the taxable goods is being despatched,
(c) therailway receipt of bill of lading or air ncte number or road consignment note number,
(d} the name and address of the seller from whom purchased. _
(3) Theregistered dealer referred to in sub-rule (2).shall, before transporting any consign-
ment of taxable goods from ariy railway station, steamer station, post office, air-port or any other

place notified under section 37 or 38 as referred to in sub-rule (1), produce for ountersignature

Inserted vide The Tripura Sales Tax (Eleventh Amendment) Rules, 1994.
Substituted vide The Tripura Sales Tax (First Amendment) Rules, 1977.
Substituted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989,
Substituted ibid. B ‘ _
Inserted vide The Tripura Sales Tax (Second Amendment) Rules, 1982,
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-ofcre the authority mentioned in sub-rule (4), the raitway receipt of bill of lading or other
dncuments required for the purpose of obtaining delivery of such consignment from the public
cartier and he shall also furnish the Form XVIIA duly A duly filled in and signed by him in triplicate
to the said authority.
(4 () TheSuperintendent of Taxes or Inspector postec cn duty at the railway station,
steamer station, post office, air-port or &ny other place natified under Section
37 or 38 as referred to in sub-ruie (1) shali be the authority for the purpose of
sub-rule (3). '
(i)  the said authority shall, after being satisfied that the Form XVIHA has been duly
filled in, countersign the railway receipt, bilt of lading, air-note or other
deecuments under his official seal, and, ; '

(i) three copies of Form XVHIA furnished by the registered dealer shall be

endorsed with the number of the railway date receipt or bill of lading or other

documents along with the countersignature of aforesaid documents and they
shall be signed by the said authority under his official seal, two copies of which

shall be returned to the registered dealer and the third copy being retained by

the said authority,

(iv) the consignment shall then be taken delivery of from the common carrier on
presentation of the railway receipt or other documents so endorsed. The
original copy of the Form XVIIA shall thereafter be submitted to the appropri-

" ate Superintendent of Taxes by the registered dealer at the time of obtaining
further supply of Form XVIIIA or within one month from the date of the
aforesaid countersignature, whichever is earlier, and the duplicate copy shall
be retained by such dealer.

(8) Aregistered referred to in sub-rule (2) or his agent, transporting any consignment of
taxable goods by any road vehicle or river craft or other vessel or by any other means across
or beyond the notified area of a checkpost, referred to in sub-section (1) of section 38, shall
surmish Form XVillA in triplicate, duly filled in, and signed by him, to the Superintendent of Taxes
or Inspector posted at such Motified area, the said Superintendent of Taxes or Inspector, after
being satisfied that the Form XVIIA has been duly filled in, shall allow the movement of such
taxasle goods mentioned in the said Form XVIlIA if such goods conform to the description given
therein, He shall retain the third copy of the Form XVIIA and return to the registered dealer other

two copies on which he shall endorse the date on which the consignment was transported and

shal sign, seal and date such endorsement. The registered dealer shall submit the original copy:
of the marm XVIIIA to the appropriate Superintendent of Taxes at the time of obtaining further
sugply of the said Form or within one month from the date of the aforesaid endorsement
whicrever is earlier, and the duplicate copy shall be retained by such dealer.

[Frovided that the dealer may be supplied with form XVHIIA in case the Superintendent is

satisted that due to reasons beyond control of the dealer he is not able to produce the criginal
copy of form XVIIIA taken earlier and the dealer has submitted an undertaking to produce such
origina. copy within three months:}' o

8)  The Superintendent of Taxes or Inspector referred to in sub-rule (4) or (5) shall
torward the triplicate copy of the Form XVIIIA retained by himi to the appropriate Superintendent
of Taxes at the end of every month.

(7) I the Superintendent of Taxes considers it necessary so to do, he may specify the
period on the Form XVIIA sO issued by him, for which it will be valid and may also specify thereon

1. Inserted vide The Tripura Sales Tax (Seventh Amendment) Rules, 1887.
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the name of the railway station, steamer station, post-office, airport or any ¢ther notified ptace
referred to in sub-rule (1) in respect of which only such form may be used by a dealer.

(8) If any Form XVIiIA obtained by a registered dealer under sub-rule 92) is lost cr
destroyed or stolen he should immediately report the fact of such loss, destructlon or theft to the
Superintendent of Taxes concerned. :

{9) When the registration certificate of a dealer is cancelled such dealer shall forthwrth
surrender to the appropriate Superintendent of Taxes all unused Forms XVIIIA remaining in stock
to him and the appropriate Supenntendent of Taxes shall thereupon cancel such forms so
surrendered. -

47B.' (1) If for reasons, to be recorded in writing = -

(a) the Superintendent of Taxes is not satisfied that the appficant for Form XVIIlA
made bonafide use such forms previously issued to him or that he bonafide
requires’ such form applied for, he may reject the application.

(b) the Superintendent of Taxes is not satisfied that the applicant bonafide requires
Form XVIIIA in such number as he has applied for, the Superintendent of
Taxes may issue such forms in such lesser numbers as in his opinion would
satisfy the reasonable requirement of the applicant.

‘(2 If the applicant has at the time of making the application for Form XVIIA -
PP

(@) faledto comply with an order demandlng security from him under section 7 of

the Act, or

(b) desaplt_ed in furnishing any return or returns together with receipted challan or
challans showing payment of tax due from him according to such return or
returns for the furnishing of which the prescribed date has a!ready explred the
Superintendent of Taxes shall reject the appllcatlon

(3) For any breach of the provisions contained in Rule 47A by a dealer, the Superlnten-
dent of Taxes may reject the application for Form XVIHA made by such dealer.

' [47C. (1) Every person shall, before transpomng any consignment of any taxable goodS'

exceeding the quantity specified in the proviso to rule 45, from any place inside'the State to a
place outside Tripure, produce for countersignature before the Superintendent or the Inspector
a wiitten declaration in Form XVIHB; in triplicate and duly signed containing a correct and
compiete account of goods carried along wrth other dotuments regard:ng payment of tax under
. the Act:

'Provided that if any such person claims that he is not liable to pay any tax under the Act
he shall be required to produce necessary documents in suport of the claim to the satisfdaction
of the ‘Superintendent or the Inspector.

(2) The Superintendent or the Inspector shall, on being satisfied about the correctness.
of the statement made in the declaration in Form XVIIIB and payment of due tax, sign and seal
the declaration with the office seal in the space provided and also countersign the challan or bills,
thereby permitting the person to transporl the taxable goods outside the State. Two copies of the
permit shall thereupon be given to the applicant and the third copy retained by the Superlntendent
or Inspector. The transporter shall produce one copy of the- permit while crossing the last
~ checkpost in the State.J*.

1. " Inserted vide The Tripura Sales Tax (Second Amendment) Huies 1982,
2. Inserted vide The Tripura Sales Tax {Seventh Amendment) Rules, 1987.
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28, Notwithstanding anything contained in Rule 45 the Superintendent of Taxes Gt any area or
any Inspector specially authorised by him in writing.in this behalf may for good and sufficient
reason to be recorded in writing authorise any person to take delivery of or transport any
consignment of taxable goods exceeding the quantities specified in the szid Rule 45 from the
place in such area. .

49, Delegation and exercise of power. : Thempowers to call for returns, o make assessment,
to cancel or rectify them, to impose penalty and to order maintenance of accounis shall not be
delegated to any officer below the rank of Superintendent. -

50. The officer to whom powers may be delegated under section 43 shail exercisethe powers
subject to the provisions of the Act and the rules thereunder and to such restrictions as may be
imposad by the Commissioner in delegating the powers.

51. Fees :- The following fees shall be payable :- ;
() Upon a memorandum of appeal against an order assessment, or upon a petition for
revision of an appeliate order against an order of assessment - five percent of the
- amount of tax in dispute subject to a minimum of five rupees and to a maximum of
one hundred rupees;- ' w2

(o) Upon a memorandum of appeal against an order of penaity, or upon a petition for -

revision of an appellate order against an order of penalty - rupees five,

(c) Upen a petition for revision of any other order or upon any other miscellaneous

petition- rupees two;
(d) For a duplicate copy of certificate of registration-rupees two,
(¢) Upon an application for registration -{rupees twenty five.)'

Explanation - In this rule “the amount of tax in dispute” means the difference between the
amount of tax assessed and the amount admitted by the dealer to be payable.

z2.  No fee shall be payable in respect of any objection written or verbal made in reply to a
notice nor in respect of any spontaneous application which asks only for information and does

nct seek any specific relief.

532, Copies of orders. : The first copy of any assessment and the first copy of the ahpel!ate
o revisional order will be supplied to the dealer free of charge. ' ; :

54.  An application for a certified copy of order or other documents shall be filed in the office’

of the Commissioner, (Addl. Commissioner, Deputy Commissioner)® Assistant Commissioner o
Superintendent as the case may be, and shall contain the following particulars :-

(a) Name and address of the dealer;

(o) Relevant retum period;

(c) Particulars of the document or order;

(d) Office in which the document or order is available.

The following fees shall be payable for certified copies :-

rmended vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989,
Amended vide The Tripura Sales Tax (Third Amendment) Rules, 1982.
Insarted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1988.
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-(a") C AN applicaticn fee - 25 palse :
-{b). Authentication fee.for. every 360. waords or fraction of 360 werds - 50 paise.

{c) One |mpressed folio for not more than 150 (Engish) words and extra folio for every
additional 150 words or less.
~dd). Urgert fee of Re, 1 if an_applicant requires his copy to be furnished on the day of
submission of the application. In such cases, fees and folios must also accompany
the application.

(e) .~ An additional fee of Re. 1 to cover the cost of postage ifthe applicant wants his copy
' 10 be sent to him by post.

(f)y  Asearching fee of Re. 1 if the applicant wants acopy of the-order or document-which
is more than one year . old

56 AII the fees payable under the Act or the” rules shatt-be paud in Court Fee S’ramps

57 Place of assessment A dealer shall ordinarily be assessed by the Superintendent within
whose jurisdiction his business is situated. Where a dealer tias miore than one such place of
business, he shall be assessed by the Superintendent within whose jurisdiction his chief place
or head office in Tripura of such business is situated, and when the dealer has no place of
business in Tripura by such Superintendent as the Commissioner may, by notification in the
Official Gazette, so appoint. ' '

§8. A dealer who wishes to claim deduction on the ground that the taxable goods was not sold
in the State but despatched outside the State shall, ‘on demand, furnish in respect of such
despatch the following particuiars, namely -

(i) . the name of the railway, steamer or air station {and of booking office if separate from
' station of despatch) and station of delivery,

(i)  the number of the ra;lway, steamer or air recsipt or bill of lading and invoice number
with date.

(i} the names of consignor, or the consignee, and
(iv) the description and quantity or weight of the goods consigned with their value.

7 59. vaery reglstered dealer shall hang up his reg|strat|on certificate in his business premlses
na consplcuous place.

60.  In determining the amount of turnover, fraction of a below fifty paise shall be ignored and
a fraction of a rupee equal-to or exceeding fifty shall be taken as a whole rupee.

81. [in determining the amount of tax payable or in allowing any refund under this Act, an
amount equal to more than fifty paise shal] be taken as one rupee and an amount less than fifty
paise shall be ignored.}}

62, ' Check post. : {1)®. Where the State Government decides to set up a check post under
-section 38 at any place, the location of such checkpost shall be nctified in the Official Gazette.

1. Substituted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1989.
2. Amended vide The Tripura Sales Tax (Second Amendment} Rules, 1982. -




i ‘here a checkpost is set up on a thorfouéh fare. or road, barriers mgy be erected acrpss the
thoroughfare of roadin the formof of contrivance to enable trafiic being detained and searched.
{2) Any officer appointed under the provisions of the Act and for the time being on duty
at a checkpost shall be deemed for the purpose of the said Section 38 to be the Officer-in-charge
of such checkpost and alt the provisions of the Act and the rules shall apply accordingly.”
Explanation :- The following officers shall be deemed to be on duty at a checkpost for the ]
purpose of sub-rule (2). ' ‘ .
“(1)' [The Commissioner, Addl. Commissioner, Deputy Commissioner, Assistant Commis-
: sioner and the Superintendent.] ‘
(2)  Any other officer appointed to assist-the JCommissioner}-and exercising. jurisdiction
. over the area where the checkpost.is located. _
(3) Any officer appointed in any capacity to assist the [Commissioner]* and pested in
' such Gapacity to the chieckpost shall at any-time whien he is physically present at the
checkpost be deemed for purposes of these Rules to be officer-in-charge of the
‘checkpost. Where at any time more than one such officer is present the senior most
among them shail be deemed to be Officer-in-charge of the checkpost.

{4)* [no person shall transfer taxable goods across or beyond a checkpost except after
filing declaration in form XXIV (in duplicate) or as the case may be, in form XVINIA (in triplicate)
or permit in form XVIll or XVIIB before the Officer in charge of the checkpost.]

63. Inspection and search of vehicle and boats. : (1) When in.the opinion of the officer-in-
charge of the checkpost a search of a vehicle or a boat is necessary, such search shall, as far

. as practicable, be conducted with due regards to the convenience of the person transporting the
goods and without causing avoidable dislocation.

(2) The Officer-in-charge of the Checkpost or barrier may for satisfying himself that the
provisions of sub-rule (3) of Rule 62 are not being contravened, require the person for the time
being in charge of such vehicle or boat to stop and such person shall forthwith comply with such
requirement and keep the vehicle or boat stationary for as long as long as is required by such
officer.

(3) The said officer may thereupon enter and search such vehicle or boal and inspect
all goods and documents concerning goods or vehicle or boat. fn carrying out such search or

5 inspection the said officer may take the assistance of any other staff, on duty at such checkpost.
et Thé pérson fof the time beirig in charge of the vehitle or boat shafl forhwith furnish such
B particulars of the taxable goods and vehicle or boat as may be required and shall render all
possible assistance to the said officer in making the search or inspection, ]
(4. If any books of accounts, registers, vouchers, or other documents are seized, the
officer seizing such books of accounts, registers, vouchers or other documents shall preparea |
seizure list in duplicate, sign the same, and abtain the. signature of witness or witnesses, if
available, en the spot and shall make ever a gopy of the same to the desaler or his. agent after
obtaining his signature thereon, _ ' § o .
83A. [Power to search at any place by Officer-in-charge of a checkpost, Superintendent
of Taxes or any officer specially empowered by the Commissioner. : (1) Notwithstanding

Substituted vide The Tripura Sales Tax (Ninth Amendment) Rules, 1988.

tnserted ibid, :

inserted ibid.. ‘

Substituted vide The Tripura Sales Tax: (Seventh Amendment) Rules, 1987.
inserted vide The Tripura Sales Tax {Second Amendment) Rutes, 1982,
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anything-contained in any other provision of these Rules, at every check-post or barrier or at any

.other place; when so required by the Officer-in-charge of such checkpost or barrier, by any
Superintendent of Taxes or by any officer empowered by the Commissioner of Taxes in this
benhaif for the purpose of preventing the evasion of taxes payable under the Act, the driver or any
other persons in charge of goods vehicles shall stop the vehicle and keep it stationary as long
as may be required by such officer to’' search the goods vehicle or part thereof, examine the
contents therein and inspect all records relating to the goods carried which are in the possession
of such driver or other person in charge thereof, who shall, if so required, give his name and
address and the name and address.of the owner of the vehicle as well as those of the consignor
and consignee of the goods.)*

[1A—On search, as aforesaid, if it is found that the goods are being carried in contravention
of any provision of the Act, or the Rules, such Officer conducting search may seize the goods
found in the vehicle alongwittt any container or materials used for packing]®

[(2) When any taxable goods are seized, the person from whom such goods are seized
shall make a declaration in respect of the value of the seized taxable goods and this value shall
be the retail prices or the aggregate of retail prices of such goods at which these are likely to be
sold in Tripura at the relevant time. Such declaration shall be submitted to the Supenntendent
of Taxes with copies of the relevant bills, invoice, and Consignment Note issued by the consignor
and other documents in support of the basis of the value declared. The copies so furnished may
he returned to the person after the Superintendent satisfies himself about the valug of the goods
declaredp. '

(3 When the person from whom the taxable goods are seized opts for composition of
such offence under section 32 within a period of 15 days from the date of seizure of the goods,
the amount of compasition money so determined shall be payable within 7 days from the date
of composition of the offence by payment intd Government Treasury. Upon production of the
receipted copy of the challan in support of payment to the Superintendent the seized goods be
released. _

(4) If the person from whom the goods are seized does not opt for composition of the
offence within a period of 15 days from the date of seizure or having compounded the offence,
does not pay the amount in due time as provided in sub-rule (3), the Superintendent with the
previous sanction of the Commissioner, shall issue a proclamation in form No. XXl for auction

for sale of such seized goods on a fixed date, place and time. The description of the taxable -

goods shafl be mentioned in the proclamation. The proclamation shall be published in at least one
local news paper. The auction shall be conducted by the Superintendent or any other official
authorised by the Commissioner,

(8) The auction shall be governed by the conditions faid down in the proclamation (Form
No. XXD1.» .

63B.° Cost of ivading and un-loading for search and seizure to be borne by the dealer. :
For any search and seizure as aforesaid, the un-loading, re-loading, un-packing and re-packing
of goods as may be required shall be done by the dealer or his dealer or his agent at his own
expense within the time specified by the authorised officer.

64.(1) Verification of declaratlbn : {1} The Oﬁicer—m-charge of the checkpost on being satisfied
about the correctness of the particulars furnished in a declaration under sub- rule (8) of Rule 62 and

Inserted vide The Tripura Sales Tax (Second Amendment) Rules, 1982,
Inserted vide The Tripura Sales Tax (Eleventh Amendment} Rules, 1994.

Substituted ibid. _
fnserted vide The Tripura Sales Tax (Sixth Amendment) Rules, 1984,
Inserted vide The Tripura Sales Tax {Second Amendment) Rules, 1982.
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=3 the case may be of particulars furnished in compliance with arty requirement made under sub-
rule (3} of Rule 62, shall countersign all the copigs of the declaration and seai them with his official
seal. Two copies of the declaration shall be returned to the person filling it after endorsing on one
of these partiulars of the officer to whom it shall be surrendered. i there is no such officer to
whom it can be surrendered, thé Officer-in-charge of the check-post shail retain two copies of
such declaration.

(2) The driver of the vehicle or boat carrying the taxable goods or the person in charge of
the goods shall produce the countersigned declaration for inspection and checking at any other
check-post which may fall on the route or any other place within the State where the production
of the declaration is required under the provisions of the Act and shalt surrender one copy thereof
to the officer to whom he has been directed under sub-rule (1).

[64A" Registration of Transporter etc.

(1) No transporter, carrier, or transporting agent shall operate its transport business in
Tripura relating to taxable goods without being registered with the Commissioner of
Taxes in such a manner as he may direct.

(2) A transporter, carrier, or transporting agent already operating transport business in
Tripura refating to taxable goods shall, within a period of 30 {thirty) days from the date
of commencement of these rules (Eleventh Amendment) apply to the Commissioner
of Taxes for registration,

(3) [Ifatransporter, carrier or atransporting agent carries or transports any taxable goods
in contravention of the provisions of the Act or the rules, his registration shall be liable
to be cancelled or suspended for such period as may be determined by the
Commissioner of Taxes after giving him a reasonable opportunity of being heard.

(4)  Every transporter, carrier or transporting agent operating its transport business in
Tripura shall maintain in a Register in Form No. XXIi, a true and correct account of
every consignment of goods transported into Tripura, and in Form No XX|!I of goods
transported outside Tripura, through it.

(5) No taxable goods shall be delivered by the transporters carrier or transporting agents
unless the requirements laid down in Rule 46 and 47 have been complied with.

(6) No dslivery of taxable goods shall be given by the transporter without obtaining"a

copy of declaration in Form XViil signed by the superintendent of Taxes/Inspector of

Taxes].

65. Power of Commissioner. : The Commissioner may by general or specific order in writing
not inconsistent with the provisions of the Act and the Rules, direct the Officer-in-charge of a
check-post subject to such conditions as he may deem fit to impose, to do or refrain from doing
something which the latter has the authority to do, whereupon such Officer-in-charge shall carry
out the crder.

1. Inserted vide Tripura Sales Tax (Eleventh Amendment) Rules, 1994.
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FORM i
Declaration by payeerf Tax under Tripura Sales Tax Act, 1976.

{(See rule 3 (i.f)]

Name of dealer on whose' Re‘gistratioh Afnount of tax l Rermarks.
behalf tax is paid and . No. .
address ! Rs. P.
Total.
Declaration.

I (full name and address) for and on behalf of the above named dealer being the Proprietor
Partner/Managing Director/Director/Manager/Karta of the above named firm to hereby declare
that the amount of tax payable by the above firm under the Act named above for the month

Ofccivnimi.. ISBS.. i (in words) arrived at to the best of my
knowledge and calculation and that the said amount of money has been deposited in to
the i, s S Treasury/Sub-Treasury/Branch of the State Bank of India/

DHICEL Ofluposicngpensmusisanmusas: OMBES per CHallEH Receipt enclosed herewith.
Fulf name and signature of the deClarant..............cococeeerereeoreseeis oo seseeses s sesrenses

Date.vrivieevieciecienen

B RIre




FORM Ne. I
[(See ruie 5 ( 1)}

Deciaration No......ccovvveveniisesisnissianens

To Messrs.
[Name and address of selling dealer registered under Tripura (Sales Tax) Act, 1976]

Holder of Registration Certificate NO........m s Ceireasnanassansaves
under Tripura (Sales Tax) Act, 1976 B, s ovsnesmmmnesmamangsnss bR AL IR BT gy T ©

Dear 3irs,

*/We (name) ................. roreeresiens
Of (AAArESS) .uvvevcrririsinimsnssanasins e T holding
Certificate NO...covvrrceee ot o3 1= T granted

under Section 3(4) of the Tripura Sales Tax Act, 19786, hereby declare that */We have on
(date) purchased from you the goods detailed in the statement

..................................................

below (which are spegcified in the said Certificate) and are required by * mejus (for use directly
in the:manufacture in Tripura of goods for sale). These sales (are not liable to tax) under the

Tripura Sales Tax Act, 1976 by virtue of the provisions of the said rule.

Yours faithfully,

SIGNAtUT. ...cvii et
" Name in full........ T

DESIGNANION. . cveveerrerrerreieenis e sersens -

P .
- i
‘. '%
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FCRM Il

TRIPURA SALES TAX ACT, 1978.
APPLICATICN FOR REGISTRATION

(See rufe 7)

To ‘
The Superintendent of TAXES.........coviesevinininniin,

Lo sesmemsunvanmgesss s 80N Of i e RESIDING AT P.O.
W THANA e veasees o o) (P — s Digtrict
.............. cosienen 0N behalf of myself and the persons whose names and addresses are
given in paragraph 2, on behalf of the company mentioned in paragraph 4, doing business.

S - e in thana ............ e OF ssaimemmssansmmssasmdto
district and with branches at .........cco.... S hereby apply for a certificate of registration under
the Tripura Sales Tax Act, 1976. We ordinarily deal in following taxable goods :

~ We do/do not secure by purchasé supplies of following taxable goads from places within
Tripurd for resale :- o

- . We mianufacture, make -and process the following taxable goods for sale in the state -

. We import/intend to import the following taxable goods from outside India and/or outside
Trzpura but within Indian Union for sale in the state :-

*2, The following person(s) is/arg propenetor(s) Partner(s),’member(s)fof the aforesaid
business has/have interest |n the aforesa:d business -

Name Address " Age Father's name Home Address

WP

*3,  Myself and the persons enumerated in paragraph 2 above have interest in no other
business in India
...... rveerereneennnenens @8 Shown against each.

in the following other business in India.

Name <~ Name and prticulars © Address of the
of business. business.
1 | () (3)

1.

2.

3.

4,
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o el

5 We maintain our aCCOUNtS i hB....vviivieeeisnis e d@nguage and for purposes of

the accounting our year 1uns from .......oeeemnennmnen e, approximately
corresponding to English date ... (o LIRS

6. - Location of factory {if any} ....cceeemiiiinniinn

7.  Location of warehouses (if any) ..., -

The above statements are true to the best of my knowledge and belief.

Signature of appiicant......................._..;....,,..;'.......V...,..

Designation. ... i e e s e

Head of the office/Proprietor/Managing Partner or Pértners/Mariager/ManaQing Director or
Directors/Member/Principal Officer. : R

Note : Strike out whichever is not applicable.




© T.8.T. Form No. 4. )
FORM : IV

TRIPURA SALES TAX ACT, 1976.
Certificate of Registration. -

{(See rule 10(1)]

Registration Mark :-

Lo NSRRI Circle s wsrmnnamnand

This is to Certify that (1) .oovvvee i, SOM Ofiusuwmpenmirmmmamanig
residing at........cccoivvveriemreesiees e e and doing business Al.....c..cccicerecciiccinrersnans
located at . . having business al........c.ccoeeciveeieccvnnien e registered

under section 5/6 of the Tnpura Sales Tax Act, 1976.

He is liable to pay tax with effect from............ccivivnicss vl s
HiS DUSINESS CONSISIS OF.vvvvvvvrvensiesesernsanseesssesensseeesssssssseessessessesserseesceememssssossee e o
Mlanufactu'ring/Processing ...................................................................................................
*Mporting.......o....... S N— ({701 R SR R
*and of securing by purchase supplies Of........ccccoceiivimerreenriiicneeeennnns from plades

within Tripura.

The dealer has afactory at..................... ST S———————

The dealer keeps wWerehouSes at.........cveevvevrieerrieeiiierinna i anrnnnenesennenenss Frresresererenesen e
(1)
(2)
(3)
(seal)
= T Superintendent Of TAXES....cccceieeenrnrrirereicrsressresess e

(1) Here enter the name of the proprietor in the case of an individual, the name of the
firm in the case of partnership or association of persons, the name of family in case of Hindu
undivided family, the name of the Company in the case of a Joint Stock Company, the designation
of the Head of the Office in the case of a Government Department.

*Delete inappropriate words, if any.

« SRS
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FORM : V

THE TRIPURA SALES TAX ACT, 1976
Register of Certificates issued.

{See rule 14}

Serial |Dealer's name| Name of | Certificate | Branch of | Date of Regis- | Remarks
No. | and address | taxable | No. and | business, | commen- tered
‘ goods date of if any cement under |
sold issue : of liability | section

3
i
"

T
Xl

T
S
M‘:, 5

a
by




FORM : Vi

* TRIPURA-SALES TAX ACT, 1976
" RETURN OF TURNOVER:

(See rule 185)

Name ofdegaler........cccceeevinicvieneenieennns . periothendiNng e v s o
AQAIESS...coeeeereeeeeerier v s S sapEAEs s s s nmnsrmransanmen ik slslnde
Registration NO......cccoveeviiiinii B

1. Total ‘gross sale proceeds during the periods as consideration for sale in Tripura

2. . .TQtaLgrQés."Eivale_ pro_céed‘s during the period as consideration for sale in Tripura.-
a) of Commodities secured by purchases within Tripura on payment of

O N OGO R W

Tripura Sales TaX..ciu i RSuusmms msvssees
b}  Non-taxable commodities............ccvuervcninnnnnns BSausnmsia
' , Total .

BAIANCE (1-2) wereverereeeesmeeeresreereersrsonss

Cash discount allowed during the period (when separately Shown) ......cccovniviiniiinniinnns

Sales price (3-4) ..... -

Amount refunded during the period to customer for goods returmned........in. v

Balance {5-6) ....... T Y A S e B S T S S R A 6 SR apers e '

(@) Sales in CoUrse Of BXPOMt. . S PP

{b) Sales in course of Inter-State transactions.........cocvnvcn 5

9.  Total sale on which tax payable (7-8) ..o

10. Deduction under section 2(mM) (i) .....c..cccvrvrsiiiemiii s s g s

11, Taxable turnover {G-10) ... i s s e s e b e
12, BREAK UP :- '

Rates of Tax Item No. of the Schedule Turnover Tax payable

13. Total tax payable BSwssaenmiams

14, |Irterest payable BSuiiiirvinvinnnenns

15. Total sum payable {13+14) RS...oneressiimssimisiane

16.  Amount paid into Govt. Treasury 8l......cciiiiic i e

as per Challan NO. ... dated. o

The above statements are true to the best of my knowledge and belief.

Date..........ivve i Signature and status
of the person signing the return

1. _ Substituted vide The TST (2nd Amendment) Rules 1982.
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EORM VI A

Form of report relating t0.deduction of amount equal to tax payable on account of works
contract and for transfer of right to use goods. .

[(See Rules 3A(6)]

4. Full particular including the address of the |
person making the dedugtion. : I :

2. Full particulars including the address of the
person from whom the deduction was made.

3, Full particulars of deduction -
(@) Name of work - t
(b) Period to which it relates. e e 8 \

(c) Whether the deduction is made for !
works contract or for transfer of right _ #

to use any goods.
(d) Gross amount payable to the person

from whom the deduction was made Rs. -~
(e) details of Departmental recoveries, if any - J
) ® : Rs. i
(i} Rs.
(iii) Bs. .
(f)  Details of amounts not liable to be taxed
iy ‘ Rs.
(ii) . . Rs.
(ii) Rs.
(9) Break up of taxable amount at different '

rate {s) of tax.

Taxable amount Rate of tax (percent) Amount of tax
{in Rs.) (in Rs.)
1 ) 2 T g o i
Total -

4 Amount of tax deducted Rs.

5. Date of deduction

6. Amount deposited into the Government Treasury - Rs.

7. Challan No. and date of deposit. ' :

Forwarded to the Superintendent of Taxes
Signature of the person making the deduction with date.
1. Inserted vide the Tripura Sales Tax (Ninth) Amendment Rules, 1989.
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FORM VI

THE TRIPURA SALES TAX ACT, 1976.

ASSESSMENT ORDER SHEET

- (See rule 18)

Name of Dealer (ith COMPIELE BUAIESS) uvrvvrrvreeroooeoooeoseeeoeeeeeoeoeoe oo
CICl e Period ending ..., i
ReQiStration Certificate NO........u.r.mrrrorirr: B woeesescrrrern evvrsse.Sub-Division. 4
Record No.....ccocoeeeereevennnn.
Branches

(@)

(b}

()
Share - (a) Partner:- Their names with share -

{b) Members :- Their names with shares -

Turnover returned -
Name of commodities ;-
(@)
(b}
©)
(d)
(e), -
(f)
Books produced -
Section and sub-section under which assessment made -

Date

Assessment order

ST "’ﬁ\gf“’”’" s e

Rt
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FORM : Viii
THE TRIPURA SALES TAX ACT, 1976 y
ASSESSMENT CRDER FORM
(See rufe 18)
GIEEIB.. . rivsnmssiumnsrsas s v s v s 1 RegISIFAtON. ...ooiiiiin s e e
Narﬁe Of the dealer. .. e Record NO......cooiive i rviieenis s
AHANEES e immminpavsmiesasones wamerrenassasand EEEEE Period ending....c s s
 Turnover and Deduction Rs. Rs. Rs. Re. Rs. Rs. Rs. Rs. Rs. 7’
Turnover returned.........coooinan.
2. Turnover determined
Total sale proceeds on account of ..............
(@) Sales Of...vivriiin
3. Deduct-
Amount, if any, refunded to customers,

for goods returned.......co e
Turnover

Tax payable on turnover of goods-taxable
at P. in the TUpee.....ivvveeeneninnrennes

Taxable at P. in the rupee............eevee
Taxable at P. in the rupee........covee

6. Interest payable under Section 25(1)
read with rules 27 and 28 upto the
date of return (filing)/demand..........cc...coen

Total SUM Paid. ..o
Amount already Paid.......coooevimnmreneconces

Net balanceé duB.......cceevereriin e

ASSESSTIENT UNAET SECHOM. ...t iter i e st s e

Superintendent of Taxes
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FORM : IX
THE TRIPURA SALES TAX ACT, 1976

Form of appeal against an order of assessment under section 9 or 11 or/andagainst an
- order of penalty under section 13 or 26(2) of the Tripura Sales Tax Act, 1976.

fSee rule 21 (1) (v)1]

To

THE s s nnes mnmmssssntnesmasnnssan

THBssdisssrssdinnsine OBY Ofisoanieiseistinmnsssaseas 1Gucrsrenrnresrereenes

Date of order appealed against.........ccovvveivenn e e eecciens

Name and designation of the officer who passed the order........c...occciennnn e
Poariod of a8SesSMent FrOMT. s mssmmsmmssrmssisissiives s s D0 60 5k i3 benenssenssnnansssnsralsrusasanns
{Amount of turnover determined) _

(a) [ = S

(b ' RSttt -

© ' BRS.eererreereeesesseemseeeeseeseseneens

(d | L

{e) : RSiiiiirrenens b evennrrrerrenen

Total Rs.ciien i
{Enter here the name of commodity)

The petition of...cccvveiiccvicinnnnn. R AR g Of o T
....................................... post office .......ccccoenvnnniiiniiininie L District s follows -

1. Under the Tripura Sales Tax Act, 1976, your petitioner has been assessed‘a tax of
............................................... on turnover of RS cnresinenenn 88 shown above
{Here enter the names of commodities.)

2. Under Section 13/26(2) of the Tripura Sales Tax Act, 1976 a penalty Of....cccveceervreeene

has been imposed on your petitioner.

3. The notice of demand which your peititioner received on........ccceveevn.e. WS S
is attached hereto.

4, A Certified copy of the order appealed against is attached.

5. Your pétitioner's turnover, according to the provisions of the Act, of the husiness
places situated in the District(s) of...cccccocvvvveciinrirnnnn, for the period from....c.ccceeveeirirennrncen.
10 was as under. '

1. Subsﬁt-ﬁted vide the Tripura Sales Tax (Fifth Amendment) Rules, 1983,
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s

Turaover of (@*
(b)*

{c)*

(d)*

(e)*

(f)*

Total turnover Rs...ooe.. ceay v

6. Such turnover was the whole turnover of your peititioner during the period. Your

- petitioner has no other turnover during the said period, , -

7. Your petitioner has made a return of his turnover to.the office of....c.o.vieininnn
under Section 8 of the Act and has complied with ali the terms of the notice served on him by

............................... under Section 9 of the Act.

8. Your pétitioner was prevented by sufficient cause from making the return required by

section 8 or had not reasonable opportunity to comply or was prevented by sufficient cause from
complying with the terms of the notice or from producing the evidence required under sub section

" (2) of section 9, as more particularly specified in the statement hereto annexed.

9. (Enter here the grounds on which you rely for the purpose of this appe_a!); .

10. Your petitioner, therefore, prays that he may be assessed accordingly or that he may
be declared not to be chargeable under the Act or that the assessment may be set aside and/

or demanded to

for assessment or that the order of the.... v eeeserarirtn

..............................

imposing a penalty of RS upon your petitioner may be set aside.

e ———
stated herein is true to the best of my information and belief and that.all tax due in respect of the
order of assessment appealed against has been paid under Treasury Challan No..,..iny
dated...........
.. -regquired by. you, shall be paid by me before the appeal is entertained)’.

the petitioner named’ above, do herebydeclare that what is

{or at least fity percent of the tax/ penalty, assessed as may‘l be

............

............................

(To be signed by the dealer or by an agent duly authorised in writing in this behalf by the

appellant}.

1. inserted vide The T.S.T. {Ninth Amendment} Rules, 1989.

(* Here enter the names of commodities}.
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FORM : X

THE TRIPURA SALES TAX ACT, 1976
Natice of Demand Under Section 23 of the Act.

{See rufe 25)

To

.................................................................

~ You are here by informed that for the return period énding [0 PN o
the sum of RS.oureeeneiinnes e e s FEREEE S .. as specified overleaf, has been determined

as payable by you on account of tax, interest and penailty.

2. You are required to pay the amount on or bEfOre the.. ... crmmmeeses to the
Treasury Officer.

Sub Treasury Officer.

State Bank of India,

Reserve Bank of India
. NS when you will be granted a receipt.

3. - If you do not pay the ‘amount of tax on or before the date specified above, you shall
be liable to pay further interest with effect from the date commencing after the expiry of the date
aforesaid in accordance with the provisions of Section 25(1) read with Ruies 27. C

4, You are further informed that unless the total amount due, including the penalty and
the interest is paid by the above date, a further penalty will be imposed on you and a certificate
will be forwarded to the Collector for recovery of the whole amount as an arrear of land revenue.

5. The above demand may be paid by Bank Draft or Cheque with the Superintendent
of Taxes as payee. :

Superintendent of Taxes.
F-No o | £T-1- TN '
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:
—.8.T. Form No. 10 (Raverse) - " ; "o %
FORM : X . T A
THE TRIPURA SALES TAX ACT, 1976
{(See rule 25) e W,
(11 o [~ N 1o et o Begistrationi s nummsssmnmio s svessiss,
Name of DeAIEI.....cccvcevvirir e eeeeesevinnreennrrennnreyineeees e RECOMA NOLo e
INETBES. .. . rosisi o R e s s [21=TdToTo =1 a 1o ] olo SO TN
Turnover ANd DEAUCHON. v vveveer e e sisesssse s s
1. Turnover returmead.........oeooveeeees Rs. Rs. Rs. Rs. Rs. Rs. Rs. Rs. Rs.
2. Turnover determined-total sale
proceeds on account of :-
3. Deduct-
Amecuri, if any, refunded to
customers, for goods returned
TUINOVET ... ccci e e cserarees
5. Tax payable on turnover of )
goods- : 1

taxatle gt P. in the rupee
taxakbie at P. in the rupee
taxable at P. in the rupee

8. Interest payable under section
s .25(1) read with Rule 27 upto the
date of return (filing)/demand...

5a'. Penalty/composition money...

7. Total sum payable..............
Amount already paid.......ccceeens
9.  Net balance due.......cccceeverenes ' 5

Assessed under section......ccceeiiiicieee s

Superintendent of Taxes.

1. Inserted vide the T.8.T. (2nd Amendment) Rutes, 1982.
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FORM Xl
THE TR]PU RA SALES TAX ACT 1976
. (See rule 29), :
A TAX REVENUE ; § = A
C. TAXES ON COMODITIES & SERVICES
0040-SALES TAX RECEIPTS UNDER
THE -STATE SALES TAX ACT.
i
Challan for taxfpenalty/composntron money pard to . E
' Treasury/Sub-Treasury ........... s AT R R T s ﬂ .
ES VS EE0ES LTI I LTIETEL 5 .65 G SN S SR S s
Reserve Bank of Ind:a...............'..' ..............................................................................................
For the return period ending'on ......................................... T N R R R T
By whom | Name and Address of the dealer on Payment on Amount _
tendered whose behalf money is paid account of {to be entered
o ' in figures)
Tax Rs.
Penaity Rs.
Interest Rs.
Composition
money Rs.
Miscellaneous Rs.
Rupees..... (m words)
Il oo S Signature of the Dealer or Agent.
(For use in the Treasury)
Challan NO............. e s e
Received payment of Rs............ nmassssn R (=16 571 R T p—— )
{in words)
Treasurer. ‘ ‘ Accountant. Treasury/Sub-Treasury Officer.

Manager or Agent. .
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FORM XIV
THE TRIFURA SALES TAX ACT, 1976 THE TRIBURA SALES TAX ACT, 1976 ‘
}
{See rule 35) {See rule 35) 1
BOOK NO.errriesvevcnisessessssars s esssssesssssssssssiness BOOK NO.eerrersvesiressvnseesessseimissmssanesasens SR ' .
VOUCHEE NOL it eerersssesesraesassessasrssstes senssasassons L VOUCHEN N e iriereereessiscsssmsnstnsress sessnsssrassssrns |
(Sales Tax-Taxes under the Tripura Sales Tax Act)
Order for refund of tax
Treasury/Sub-Treasury
State Bank of India '
(Sales Tax- Tases under the Payable at te.....ovv e
Sales Tax Act) Reserve Bank of india
' To
The Treasury OffiCer. ...,
The Sub-Treastiry OffiCer.........cocimmiimnen.
The Agent, State Bank of India.... ..ot
The Agent, Reserve Bank of India.......cocoveveinniinnne.
Refund payable to 1. Certified that with reference to the assessment record
NoO...........arefund of Bs............ isdugto...ccocennnnn.
in respect of the return period ending............. .
Assessment record No. 5 Certified that the tax concerning which this refund is 4
given has been credited in the Treasury. :
Date of order directing refund. 3. Certified that no refund order regarding the sum now
in question has previously been granted and this
‘order of refund has been entered in the assessment
record under my signature.
i Amount ¢f refund. 4. Please pay 7- TR —— the sum of
RSiussssssaivivin {in words)
— Seal
o [ DF: 1 (= WO PR Place.....cocuesernnninnnas
................................................ Superintendent
Challan Neo. and date
. original payment. . Received payment pay RUPEES....cercrmserseveriinsnnse-. ONNY
Signature of Superintendent. Claimant's signature Treasury,
Officer-in-charge of the
......................... Sub-Treasury
) Signature of receipient of the voucher............ The. e e
_ Examined The............ 19, ieaneiss
o Date of encashment ' ~ Accountant.
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T5.T. FORM NO. 16
FURM XVI
. THE TRIPURA SALES TAX ACT, 1976
APPLICATION FOR DRAW BACK/SET OFF/REFUND UNDER SchiON 28

(See ruie 37)

To
The Superintendent of Taxes.
Sir, :

{1 o (o MR B on behaif of myselffand the persons
whose names and aaddresses are given in paragraph 2/on behalf of the Gompany mentioned in
paragraph 3, doing BUSINESS 85..ccccreervsemmissmanees T e o s = ¢ PO pesaees) |
Thana ....... gl o) [T district and with branches at ...
do hereby state that I/We/The said Company have/has during the half year ending......ccceeeerens
sold taxable goods worth Rs. ........... g in the manufacture, making, processing or production
of which in Tripura |/We/the said Company have/has used raw materials in respect of the sales
or purchase of which a total amount of RS has been paid, as detailed in the
statement below, as tax under the Tripura Sales Tax Act, 1976. It is, therefore, prayed that the
said amount of RS...cueni: be paid to me/us/the said Company by way of draw back/

set offfrefund under Section 28 of he Tripura Sales Tax Act, 1976.

2. The following person(s) is/are pro_prietor(s)/partner(s)/Mem‘ber(s') of the aforesaid
business :-

Name Address Age Father's/ Present Home
' husband's address address
_ : name
(1) @ (3 @ (5) ®)

(i

(1i)

(i

(iv)

-8. = The name of the Company on whose behalf this application is MAdE IS. ..o mserennes

which is registered with the Registrar. of COMPANIES....ovierrrirarimnnarrees OF T

4, | hereby declare that no application had earlier been made under Rule 37 in respect
of the tax claired to have paid as aforesaid. | also hereby declare that no payment has eatlier
been made to me/ the said Company under Rule 46A in respect of the said raw matéerials.

5. 1 also hereby declare that the total capital investment in the industrial unit in which
the raw materials specified above were used in the manufacturing, making, processing or
production did not exceed Rs. (five) lakhs.
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6. Statement of tax payment in respect of raw materials used by., in producing taxable
goods
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1 2 3 4 5 6 7 8 9 10 M
7. I hereby declare that the statements made above are true to the best of my

knowledge and belief and | undertake to refund any amount paid to me under Rules 37 of the
Tripura Sales Tax Rules, 1976 on the Strength of any statement made above which is found to

be incorrect.
Signature of applicant............cosuceeeeeens
BeslgnatitN s s
Date-at......ccccuvrveree. the........

Certificate from the Direct of industries, Government of Tripura or any other officer
authorised by him in this behalf,

This is to certify that the above application made by Shri....cccov s on
behalf of.......ccccoci i, and the statements made therein have been verified and

found correct and that the industrial unit mentioned in paragraph 5 of the application is registered
with Director of Industries, Government 'of Tripura, as a small scale industry.

Official seal. Name of the Officer....cccccciviceiicnneenen,

Date at........ccoeeevee. Signature of the officer.........cccvveerrenn.

I o= F—— Designation of the Officer.........cvvueeen.
84




3

b "

u.. .” ”
_
|
|

&
6 8 p 9 S v 14 é 8
uouesiea)
jo aiep aUl pue jo s18U}
Aue Ji ‘pesieas Asuow eousyo ©0110U JO anss} 10 : ‘ON
SMYYWIY uoiisodwod Jo unolly  HNseY  JO 8NEN uonnoasoud Jo 8 SS8IpPY Jojeap |0 dWeN Jes\  [BURS

.....

............................................................... SRLIEIE- T e

* (gg ani 9ag)
NOILNDISOHd 40 HILSID3Y

9261 ‘19V XV.L S31YS VHNJIHL JHL

IAX WHOA



~ FORM XVt o o I
THE TRIPURA SALES TAX ACT, 1976 | ¥
(See rule 46,47)
To | .
The Superintendent of Taxes, ; .

in accordance with the provisions of Rules 46 and 47 of the Sales Tax Rules, 1976, |/We
-hereby .declare that the following consignment of... . IS being imported
‘into Tripara, by Rail/Air/Steamer and apply for a permlt to transport the same by road/by boat
from the railway stations/steamer station/post office/air port mentioned below :-

(1) Name and address of the seller from whom purchased...

KRS AR S0 o o

(2) Name and address of the consignee.................. R s sl e sz s
(3)  PIACE Of AESPAICH. ... eeeeeec et eva s ceesenses s et essa s sassneara e st perererans
(4) Name of ra;lway station/steamer statiorypost officefair port from where dellvery will
betaken... S S e S S O D B s :
(5) Dest_mat:on ........................................... ey T W 1 S S .
& Description of consignmehts ................. .......................................... ot o smssss
(7)) QUENHY....ciie e e re e frenereessersvenn X rrereer e, et re e
(] L T —— — SR ————o!
S8 Valuew il e me, — o ,
= v-i(‘I:O) Coﬁsagnors invorce No anddate s enpaasgen S—
ey Raflway receipt or Bill of lading or A:r Note No........ ceereeneaeie st cosimsecanegy §
R =T ) A SRR PO P . ——
' iAwe hereby declare that i/We am/are registered under the Tripura sales Tax Act 1976
holdmg Registration Certificate NO.........veevneiiciii and the above statements are

trse-to.the best-of my/our knowledge.and belief.

IAWe also undertake to duly account for to you the disposal of the above goods when’
imported and to pay tax on the sales thereof according to provisions of the said Act and the Rules
made thereunder. )

Name of the dealer in FUll.... ..o e e reee e ee s e s e e e rea e sarsess e is
FN o (o (=T TSSO PP TS UP
Signature and status of the PPIICANT.............c.cvcecviiie ettt esenaes
‘ PERMIT
NO. et e ee e _
| hereby permit to take delivery to transport the consignment detailed above.

Seal
Signature of the Superintendent of Taxes.

N 0 F- | (- T : L07] (v [, T e erneena arsranie 7_ 4
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FORM XVIIA

TRIPURA SALES TAX ACT, 1976
(See rule 47A)
Seal of issuing Officer

Intimstion of Import of Taxable Goods.

1SSUBH T0.11uveeesirerirasrersrsasaseeesamsannisrssreias e nsanessasanasesasnanrsbsssasssses ian (name of the dealer)
................................................... eeeee s ses e eeeenenvesn s iennenenenneee. (ACAIE8S Of the dealer)
.......................................................................................... reneemeneee {registration certificate No.)
valied for transport from Or across the notrfled statlonjor place, namer .......................................
To
The Supertntendent of Taxes/Inspector *
.......................................... .Charge/Section* | | : .
posted on duty at the notified station or place, MY covovovievvesssss s sersseeenees AT — .
In accordance with the provusuon of Rule 47 of the Tripura Sales Tax Rules 1976, I[We*
hereby intimate that the following consignment of, ..ol {here insert the name
of taxable goods) is to be imported into Tripura by Rail/AII/ROA. oo (here

insert the name of the carrier) * crossing the notified area under Rule 62 of the said Rules at
............................................ {here insert the name of the notified area).

() Name and address of the seller from whom purchased.....cceeceriinnnne T 1
() Name and address of the CONSIGNEe........cccovrviunenn e RO PP
(€)  Place of deSPatChL. i i s

() DESHMBION. oo ceve- v sssesices s sssinss ot s g s s s
(8)  DeSCription Of CONSIGMIMEN. ... i it e e
(f) Quanttty

@ Weight... oo U P T S Je
(F)  VaIUB.e . e enanes
()  Consignors Invoice NO. and date. ..., ST ey
) Mode Of transSpOrt.. ..o T —— SR SE———— prees
(k) Railway Recipt or Bill of Lading or Air Note No............. T —
I/\We hereby declare that |/We* am/are* a registered dealer under the Tnpura Sales Tax
Act, 1978, holding registration Certificate NO. ... and the above Statements

are true to the best of myfour knowledge and belief.

I/We* also undertake to duly account for to you the disposal of above goods and to pay tax
on the sale thereof in accordance with the provisions of the said Act.

Name of the dealer.........ovrniiann

' {in full)

Signature of the applicant..................
51| (< AT ' Status-of the applicant.......c.ccveeenene

Tris form was inserted vide The T.5.T. (2nd Ameridment) Ruies, 1982
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T.5.T. Form No. 18B

(Application form for issue of permit for exporting taxable goods from Tripura)

To

FORM XVIIB

THE TRIPURA SALES TAX ACT, 1976

{See rule 47C) .

The Superintendent of Taxes,

........

Inaccordance with the provisions of Secion 37 of Tripura Sales Tax Act read with Rule 47C
of the Tripura Sales Tax Rules, 1976, |/We hereby declare that the following consignment of
is required to be exported from Tripura, by Road, Rail/Air/
Steamer and apply for a permit to transport the same by road/by boat from the railway statlon/

.................

...............................................

steamer station/Post Office /Air Port mentioned below :-

(1)

(3)
(4)

()
(6)
(7)
@
®)
(10)

Name, address and Regn. No.

under TST/CST Act of the applicant :-

(in case the applicant is not a regd. dealer,
details of the regd. dealer from whom
goods have been purchased)

Name and address of the consignes,
{Regn. No. in case consignee is a
Registered dealer under C.S.T. Act)
Place of Despatch.

Name of railway station/Steamer station/Post
Office/Airport from where goods will be sent.

' Destination

Description of consignments
Quantity

Weight

Value -

Amount of T.S.T. and C.S.T. paid

(with challan No. and date)
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MR s

(11) Details of 'C' Form /'F' Form,
used to the consignmen: {if any)

(12) Railway receipt or Bill of lading or
Air Note No. : , |

(13) Remarks (if any)

()  */We hereby declare that the above statements are true to the best of my/our
knowledge and belief.

(i)  *l/We* have deposited the sales tax as per provision of tripura sales Tax Act, 1876.
or

I/We, registered under CST Act, 1956 vide No. .......do hereby undertake to duly account
for the disposal of above consignment and pay tax as per provision of CST Act.

Signaturg and status of the applicant.

PERMIT
HI0. runmmenmnsmsssioemmmmmemsssssneasass SRHRERIE |
- I hereby permit to transport the consignment detailed above.
Seal -
Date Signature of the Superinte'ndént of- Taxeé

Circle/Charge .

*Plaage sirike out whatever is not applicable.

insered vide The Tripura Sales Tax (Seventh Amendment) Rules, 1987, .
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FORM XiX
(See rule 26A)

NOTICE OF DEMAND UNDER SECTION 26A OF
THE TRIPURA SALES TAX ACT, 1976,

L < O S (Name)
.......................................................................................................................... {Address)
WREIES iorvisivsmsmss v meivisivaienan (name of the defaulting dealer), a dealer

having the place of business at...........c.ccvevrvvriennen. . and holding certificate of

Registration NO. ..ot e v under the Trlpura sales Tax Act, 1976,

defaulted to pay arrears under the said ACt amounting 10 RS, ..oovcveeceiveiveieeeeeeeeeeeseeeeee e enees

(Rupees............. S S T TR T );

And whereas it is now considered necessary to resort to the mode of recovery prescribed
by and under section 26A of the said Act;

You are hereby requfred under section 26A of the said Act to deposit the said amount of
Rs. . T . (Rupees... vers)
or such sum asis due or may become due by you to the sald defaultmg deaier of such sum as
you hold or may subsequently for or on account of the said defaulting dealer either in your name
or jointly with any other person or persons, whichever sum is less, within thirty days from the date
of receipt of this notice or forthwith on the money being due to the defaulting dearler, if such
money becomes due to the said dealer after thirty days from the date of receipt of this notice in

the Government Treasury/Reserve Bark Of INIa at....c.co.o.ereisvrererecresevseseseesenes under the-

head of account “0040-Sales Tax Receipts under the Tripura Sales Tax Act, 1976" and to
produce within a week from the date of such deposit a receipted copy of the challan before the
undersigned in proof of payment thereof;

Please note that any claim respecting the money in relation to this notice arising after the
date of this notice shall be void as against the demand contained in this notice;

Please also note that objection, if any, on the ground that the sum demanded or any part
thereof is not due by you to the defaulting dealer above named or on the ground that you do not
hold any money for or on account of the said defaulting dealer or on the ground that money
demanded or any part thereof is not likely to be due to the said dealer, or be held for on account
of the said dealer, may be filed before the undersigned within fifteen days from the date of service
of this notice and such cbjection, should be accompanied by a statement on oath to the above
effect and you may further be required to prove to the satisfaction of the undersigned the
correctness of your objection on a date to be intimated to you.

Pliease note further that on production of the réceipted challan in compliance with this notice
you shall be fully discharged from your liability to the said defaulting dealer to the extent of the
amount so paid.

5 n
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in the event of your discharging any lability to the saio defauiting dealar or fo any of the
rapresentatives or assigns after receipt of this notice, vou shiall be personally liable to the extent
of your own liability to the said defauiting dealer so discharged or to the exient of the said
defaulting dealer’s liability for any sum due under the whichever i iess;

¥ you fail to make payment in pursuance of this notice, you shall also be deemed to be a
dealar in default under the Act in respect of the amount specified in this notice and further
proceecings may be taken against you for the realisation of the amount as if it were an arrear
due #rom you under the Act and this notice shall have the same effect as an attachement of a

debt.

Copies of this naotice are forwarded to :-

L oo tetirarerisssateessessseisssssaEaseiePes SRR AR R e eSS RS (Name and address of
defaulting dealer}.
. s s s s A S g s erwonessarsassenanes. (ORI holders, if any, of

the money forming the
subject matter of this
notice}.

Assistant Commissioner

...............................................................

This form was inserted vide The T.S.T. (2nd Amendment) Rules, 1982.
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- FORM XX
THE TRIHF"UHA SI'ALES TAS( ACT, 1976
{See rule 15A)
To (Dea[er)
| | Bl (At:idress)

Whereas -

*a) inthe opinion of the undersigned it appears that your. business is such as to rendeér
you llabie to pay tax under the Tripura sales Tax Act,1976.

And whereas you have failéd to. apply for registration and to furnish return of your turnover
for the period FOEH s ssnmsnsscammvssanses ilissgyupmnssgrmngrsgagoayasd as required u/s 8{2) of the said Act;

*B) And whereas it appears that the sales of taxable goods have escaped assessment
in the assessment for the period froM....cov i O

) And whereas the sales of taxable goods have been under assessed for the period
oM st Do ;

*d) And whereas the taxable goods have been assessed at a lower rate in the
assessment for the period from.....cooviviireeiennnnns {0 TOTTUUT :

And whereas, it appears to me to be necessary to make an assessment U/S {I{1) on the
said Act

You are, therefore drreoted to appear in person or by an agent T, (t’lace) :

on LT L ~(datey . Y | O SO ftime) and there to
produce, or cause there to be produced at the Sald time and place the return and the accounts
and documents of your business for the said period together with any. objection which you may
wish to prefer. and any evidence your may wish to adduce in support thereof.

" In case of failure to comply with the terms of this notice you will be liable to summary
assessment and other penalties as per provisions of the said Act.

Bato. e Superintendent of Taxes

Place.....coccriniininen. Government of Tripura

*Strike out pharse and paragraphs not applicable.

This form was inserted vide The T.S.T. (4th Amerldment) Rules, 1982.
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FORM XXI xu

THE TRIPURA SALES TAX RULES, 1976
PROCLAMATION FOR AUCTICN FGR SALE
[See rule 63A (4)]

Natice is hereby given for information of the general public and merchants and traders that
the under mentioned unclaimed goods which are ying at..........cein eeeenes (Place)
will be sold by public auction at ...l (PIECE) ON .voeverirearincciniicii s
(date) at....cvveceneiiiiiiniin (time).

2 All intending bidders are invited to attend the auction sale.

3. The following are particulars of the goods, which shall be sold by auction.

(@)
(b)
(©
(d)
(e) :
(f) 1
(9

(h) "

4. The auction will be governed under the following conditions -

(a) The Superintendent of Taxes shall reserve the right to withhold the auction or to:
withdraw any item from the auction at any time or stage without assigning any reason
therefore. : '

(b) The goods will be put onopen bid for auction and will be sold to the bidder if and when
such bid will be considered reasonable by the auctioning authority.

(c) The auction sale value must be paid in cash by the higher bidder on demand
immediately on the spot after the bid is closed. :

(d) The goods shall be removed by the successful bidder within 48 hours of the auction,
otherwise demurrage charges shall be levied @ Rs. 100/- {one hundred) per day
irrespective of the value and quantity of the goods.

(e} Rs. 200/- (Rupees two hundred) should be deposited by the intending bidder as
security money before commencement of the auction. The refund will be made
immediately after the close of the auction on the spot. However, the. security money
will be forfeited if the successful bidder refuses to pay the value in cash or attempts
to revoke or withdraw his final bid.

()  The decision of the auctioning offer at the spot shall be fnal in all respects.

Superintendent of Taxes,
Government of Tripura.

s form was inserted vide The T.S.7. (6th Amendment) Rules, 1984,
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The Tripura Sales Tax Rules, 1876
Register of Goods Transported Into Tripura.

FORM XXl

{See rule 64A)

Lorry No.

Date and Manifest No.  Permit No. C.N. Nos. Description
time of ~and date with date with date of Goods
arrival of of Churai-
the Lorry. bari Check
Post
1 2 3 ' 4 6
Quantity or Name of the Name of the  Permit No. Signature with
declared value GConsignor Consignee and date of date of the person
the S.T. and the name of
against the dealer on
which deli- whaose behalf the
very made. delivery is taken.
8 9 10 11

This form was inserted vide The T.5.T. (6th Amendment) Rules, 1984.
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o . i e £t
FORN 020
The Tripura Sé!es fax Rules, 1976
Register of Despatch of Gooeds Outside Tripura
(Ses iue 644)
Financial year.......cooeineinnnens feree e
(Y18 8 (o FOTT PO DT TP TUU APPSR RIETRRLTELL
Date of despatch Lorry No. Consignment Nos. D.é-:scription
with date of goods
> — 4, S
Quantity of value Name of consignor Name of the consignee
declared
5 6 7

This form was inserted vide The T.S.T. (6th Amendment) Rules, 1984

rsams .
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FORM - XXIV

THE TRIPURA SALES TAX ACT, 1976.
DECLARATION OF TAXABLE GOODS CARRIED BY TRANSPORTERS

(See rule 46A)

To
The Officer-in-Charge, 3 : ¥
.......................................... Checkpost.

In accordance with the provisions of section 38(2) of the T.8.T Act, 1976, réad with rule O
46A of T.S.T Rules, 1976 [/We hereby declare that the following consignment of.....................
is being imported into/exported out of Tripura, by Road/Rail/Air/Steamer.

1. Name and address of the seiler from
whorm purchased.

2. Name, address and Regd No. of consignee,
(in case consignee is a bank or any person
other than a regd, dealer, give the name,
address and regd. No. of the regd. dealer or
the consumer in Tripura to whom the goods
would be ultimately delivered).

Ptace of despatch.
Destination,

Lorry No,

Manifest No....and date.....

Description consignment -

N O g b W

Quantity-

9. Waeight-

10. Value-

11.  Consignor's invoice No. and date-

12. Railway receipt or Bill of lading or Air
Note No.

13, Remarks (if any) -
(in case goods are sent outside the State
indicate the permit No. and date authorising
such export under rule 47C).

(i) l/iWe hereby declare that the above statements are true to the best of my/our
knowledge and betief.




(i) 1/We also undertake to duly accourt for the transport of above goods and its delivery
t > registered dealers on the basis of permit issued by ‘he Superintendent of Taxes according to

L

provisions of the Tripura sales Tax Act, 1976.
Name in full of the Transporter ...............................

o1 UTT U O P P e P T PR P ST T TSI E L LORILL IR AL LIS L Lo

Signature and status of the APPHCANT.....o.ivre i

CHECKPOST PERMIT

Checkpost Permit No....

| nereby permit to transport the consignment detailed above across the barrier.

Sezi-
Date -
Officer-in-charge
......................................... Checkpost,

Form XXIV was inserted vide The Tripura Sales Tax { Seventh Amendment) Rules, 1987.
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Puhimd by Morlw
EXT RAORDINARY !SSt.IE

Agartala Thursday, February& 2001 A D Magha 19 1922 S. E

PART - Orders and Notifications by the Government of Tripura, the High Court
Government Tmasmy efc.

- FINANCE DEPARTMENT
AGARTALA.

No. F. -7 (6)-TAX/86 (P-Hl)  Dated, Agartala the 8th February, 2001,

ﬂOTiFlCAT!DN

aem Inexemrseaﬁhepamcmﬁened bysechonﬂofthe TnpuraSales TaxArx
19?6 the State Government hereby makes the following rules further to. amend the Tripura
Saies Tax Rules, 19?6 namely -

1. Short t;tie— and-commencement
-y fI 3 Eeaaties ey be. calied the Tripuaa Sales’ '  (Twetith Amendment) rules,
@ They shai! soms into force on their ;mbkcamn in the Official Gazette. -

2 =:amendmm of su%-aii& (&mf -um 3A

W B hn !ﬁe T}’W Sa&s xifﬁuie.a 19?*6 \Mnaﬁer referred te as the Pnnclpal
Rules) in Sub-Rule (1) of Rule 3A, for the words “an amount equal.to the. fax
payable” the words “1.5% of the gross amount of the bill towards tax payable in
case of r.c.c. bridge and 4% of the gross ambunt of the bill towards tax payable

_in respect of other works” shall be substituted.

3. Amendment of Rule 464, |

for i '”j“-'ftéh”fﬁé‘f‘di‘lbu:\riﬁg ‘r'fi'lé%iiall be substituted namely -

a 46A (1) Every‘dec 4tation to e‘glven under ‘subssection (2) of section 38 shall
contain a correct and compléteé acEournts of the goods carried by the transporter
and shall be in Form XXIV in triplicate and duly signed by him.



e tr
by the Ofﬁcer-in-harge and the same shall be- Wa_rde.d.tq:the*mncernetsuperintendent of
Taxes after the enl of every month. '

relates.

(3) Reéstered transporter, carrier or transporting ﬂagent undersub-ryle {1} and
sub-rule (2) of Rule64A shaj obtain, subject to the provision of ryje 46B, theForm Xx1v/ from
the Superintendenbf Taxes concerned On payment of such price as may btspecified by the

Commissioner, Th Form shall be in triplicate ang serally numbered and iICcount shall be
maintained in registrin the office of the lssui T

Provied that the transporter may be suppled with the Form XIv in case the
Superintendent of Taes is satisfieq that due to reasors beyord contrel of theransporter it is
not able to produce thtriplicate Copy of form-Xxj/ taken earfier and the Tansportr has Submitted
an-undertaking to priyce such triplicate Copy within 2 (two: menths.

(4) If the !uperintendent of Taxes considers # necessay sc is do, e may spect
the period on the Fom-XX1V o issued by him, for which i will be vaiig,

(5) If any b_rm-X)glV obtained by a registered transperier maar Sukrule (3) is Jost
or destroyed or stolenit shoulg immediately report the fact of suph icss. destrution or theft to
the Superintendent ofraxeSfconcemed

(6) When te registration certificate of 5 transporter is canceled’ Sueended, such
transporter shalj for"ﬂiith Surrender to the concerned Superintendent o* Taxs, all unused
FormﬁXXN 'remainin‘gii;stocklwnh itand the concerned Superintendent of Taxes sl thereupon
€ancel such Form SO Yirréndered. ‘
4. Insertion ofiew rule 468
In the Prinipal rules, after ryle 46A, the fonowing rule shail be insersd nNamely :-
46B (1) If foreasons, to be recorded in writing -

TN

T

Ertind

LT

TILES

e



3

(by if the SUpenntendent of Taxes is satlsféed that the applicant does
not require Form-XXIV in such number as he has applied for, for -
bonafi de reasons the Supenntendent of Taxes may issue’ such
forms ifi such lesser numbers as in his opinion would satisfy the
reasonable requirement of the appllcant '

- (2) For any breach of provisions contained in rule 46A
by a transporter, the Superintendent of Taxes may
reject the application for Form-XXIV made by such
transporter. '

(3) If the Superintendent of Taxes is satisfied that—

{a) the applicant for Form-XXIV has delivered taxable goods to any body
without obtaining valid permit, or

(b) the applicant has concealed the actual particulars of the
consignments transported by him, or

(c) the applicant is defaulterin payment of composition money due from
him under sub-section (1)} of section 32 or penalty due from him
under section 13A of the Tripura Sales Tax Act, 1976 within the
prescribed date or within the extended period, the Superintendent of
Taxes may reject the application for Form-XXIV made by such
transporter.

5. Aﬁiendment of sub-rule (4) of rule 64A
~ In the sub-rule (4) of rule 64A of the principal Rules, the words “and it )

shall furnish a statement of stock of undelivered consignments in Form

XXV quarterly” shall be added after the word “it.”
6. Inserﬁon of new Form-XXV

In the principal rules a new Form XXV shéll be inserted as per
Annexure-B.
By order of the Governor,
Manoj Kumar

Additional Secretary to the
Government of Tripura.
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I-orm No. XX< Teport for quarter anding
The Tripura Sales Tax Rules, 1978

Statement of Stock of undelivered consignmerits

Perif No: __,w Ferm )00y C. N. No. with . Description of goods No.of. | weigny Declared vaiue Nome of the Narne of the
With dister-OFERB Cheek- date Packages | Quarity - censignor conslgnee Remarks
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